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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN OF GO 

Sylvester D'Souza 

Goa Coastal Zone 

ZONE BENCH, PUNE 

APPEAL NO. 31/2025 (WZ) 

Management Authority & Ors 

1. 

Versus 

...Applicant 

...Respondent 

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT 

NO. 1 (GCZMA) 

1, Shri Sachin Desai, major of age, holding the post of Member 

Secretary, Goa Coastal Zone Management Authority ("GCZMA") 

i.e., Respondent No I herein, having office at 4th Floor Dempo 

Towers, Patto, Panaji, Goa, do hereby make solemn affimation 

and state as under: 

I say that I am holding the post of Member Secretary, 

GCZMA. I say that I am filing the present affidavit based on 

the records available with my office and thatl am competent 

to depose in this case. 
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2. 

3. 

say that I am filing the present Affidavit-in-Reply for the 

purpose of opposing the relief sought in the present appeal. 

Nothing in the aforementioned Appeal filed by the Appellant 

be deemed to have been admitted for mere want of specific 

denial. Nothing may be deemed to have been admitted for 

want of traverse seriatim. I crave leave of this Hon'ble 

Tribunal to file an additional Affidavit, if found necessary. 

say that the present appeal challenges the Order dated 

21.10.2024 ("Impugned Order") passed by the answering 

Respondent. I say that vide the Impugned Order discharged 

the structures belonging to Respondent No 2 identified with 

alphabet A, B and L as per the site inspection report dated 

28/07/2023. I say that the Impugned Order directs 

demolition of the illegal construction of the 2nd Floor of 

Structure A as shown in the Repor/Plan dated 28/07/2023 

and all the other structures in Survey No. 242/9 situated in 

Calangute Village, Bardez, Goa belonging to the Respondent 
No 2 herein, as demarcated in the plan dated 28/07/2023 and 
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4. 

09/03/2023, as they were found to have been illegally 

constructed. I say that the Impugned order was passed upon 

giving the Appellant and the Respondent No 2 an 

opportunity of being heard after following the principles of 

natural justice. I say that the Impugned order is a reasoned 

order. 

Annexed hereto a copy of Site Inspection Report dated 

28/07/2023 alongwith photographs marked as "Annexure 

A". 

Annexed hereto is a copy of the Site Inspection Report dated 

09/03/2023 alongwith photographs and a site plan prepared 

by the DSLR marked as "Annexure B". 

I say that as per CZMP 2011, Survey No. 242/9 of Village 

Calangute, Bardez, Goa ("subject Property: said 

Property") falls in CRZ-III (Partly NDZ, Partly 200m 

S00m). I say that all re-construction/ construction/ repairs/ 
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5. 

renovation/ development from 500 mts of the Sea require 

prior permission/approval of the GCZMA under the CRZ 

Notification 2011. 

I say that vide Show Cause Notice dated 29.01.2024, the 

Appellant was put to notice that a complaint dated 

26/06/2018 was received by the Answering Respondent and 

that site inspections were conducted pursuant to the said 

complaint and that DSLR mapping had also been carried out. 

I say that the Appellant was informed that the perusal of the 

inspection reports revealed gross illegal construction 

resulting in violation of the CRZ Notifications. The 

violations noticed are enumerated under: 

A 

B 

C. 

D 

E 

Masonry structure made up of Sheets; 

Temporary structure with roof made up of sheets; 

Masonry structure made up of Sheets; 

Masonry structure with roof made up of Sheets with 

permanent plinth; 

(G+2) RCC structure, with permanent plinth; 
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Ground structure partly RCC and masonry with 

permanent plinth; 

Masonry structure with roof made up of Sheets, with 

permanent plinth; 

Masonry structure with roof made up of Sheets, with 

permanent plinth; 

Temporary shed, roof made up of sheets with 

permanent plinth; 

Masonry structure with roof made up of manglore tiles 

with permanent plinth; 

Temporary shed; 

Temporary shed; 

Masonry structure, with permanent plinth; 

Toilet 1; 

Toilet 2; 

Temporary structure made up of GI sheets; 

Masonry structure with roof made up of Manglore 

tiles, with permanent plinth. 

Pump house: 
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6. 

7. 

I say that the Respondent No 2 herein submitted its reply 

before the GCMZA that the offending structures situated in 

the property bearing Survey No 242/9 of Village Calangute, 
Bardez, Goa are pre-1991 structures and that is why they 

bear a reflection in the survey records of the Gat Book 

maintained by the Talathi. Further, the Respondent No 2 also 

relied on agreement of sale dated 12/10/1998, Deed of Sale 

dated 0S/04/201l6 and permissions of repair and renovations 

issued on 10/09/1999, for structure identified as "A" in 

inspection report dated 28/07/2023. 

I say that upon receipt of the Respondent No 2's Reply, a 

comprehensive site inspection and plotting exercise was 

undertaken through the deployment of a technical team, 

Pursuant to such exercise, the said technical team has 

identified three structures which existed at the time of the 

promulgation of the Survey Records (i.e., 1971-72), and the 

same have been delineated in red in the sketch annexed 

hereto and prepared by the said team. The structures 
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9. 

presently existing in situ are delineated in black on the said 

sketch. 

Annexed hereto is a sketch prepared by the technical team 

which showcases the structures existing as on date on the 

said property, marked as "Annexure C". 

say Respondent No 2 produced a certificate dated 

02.09.1968 issued by certificate of Registry under Coastal 

Vessels Act 1838 indicating that Respondent No 2 is the 

owner of an inland cargo vessel. 

Annexed hereto are copies of certificate dated 02.09.1968 

marked as "Annexure D". 

I say that Respondent No 2 also relied on permission given 

by the Goa State Council for Coastal Environment 

(GSCCE), house tax and the Gat Book of the subject 

property. 

Annexed hereto are copies of the permission given by the 

Goa State Council for Coastal Environment (GSCCE), house 
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11. 

12. 

PoVT O 
tax and the Gat Book of the subject property marked as 

"Annexure E-colly". 

I say that upon consideration of the abovementioned 

documents the Impugned Order discharged the structures 

belonging to Respondent No 2 identified with alphabet A, B 

and L as per the site inspection report dated 28/07/2023, as 

the same were found to be existing prior to 1991. 

I say that in view of the above, the present appeal is liable to 

be dismissed. 

I say that what has been stated in Paras l to 11 are true to my 

own knowledge and/or are based on documents/records 
available with the Respondent and the contents of the same 
are true and correct and nothing material has been concealed 

herein. 
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Date 
:12029 

Solemnly Affirm on Oath 

Place: Panaji, Goa. 

Date: 15.07.2025 

NOTARIAL 

NOTAR 

NOTARIAL 

NOTARIAL 

RY 
ARIAY 

NOTARIAL 

DEPONENT 

Solernly affirmed before me 
bachin Desa 

. ho is identified before me by 

At Panjim-Goa 
Sr. No. 97 lo7/a025 
Date. /5/o7/20 2 s 

VenefradyC.P.P.B Gracias 
Advocate & Notary Goa State 
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anne nt pwnereio in fay ur nf 
Tesent oner Shr: CruZ Anctin Frrnardoc 

.18 and duicate ieried effecied nn 

then of 

Merceatile Maria: Dpari0re:. 

having declared that 

In'and CaTo0 Vrsce] 

was built at 

This is to Certify that 

esidiac nermi entlv at/baving principal place of business at 

Ar CERTIFICATE OF REGISTRY 

jurveyor in Caarg..der the Coasting Vessels Act, 838 

Aormugao. 

Bernem 

Extremne length 

Breadth 

Depth 

Tonnag e length 

has been duly fegistered at the Port of 

'ermitidnr oneratinnrrinn : 

GROSS TON 

CERTIFED under my hand this the 

and painted Règistered Number PNJ-1l 

REGISTER 10ONS 

Passenger Caacity 

Gorerament. 

Sri Cruz A, Ferrandes 

non 

5.65 Mts. 

O.58 ts. 

C.37 Mts, 

Anncausc 

the citizen of India and sole oWnerS) of the 

which is of the bur 

in the year 
Panaii 

Register Tons and that the said 

1952 

2nd day of 

PARTICULARS OF VESSEL/ENGINE 

Govt, Ofteet 1Press - Goa l61 - 10,0)- 1973 

Registered No. 

Calanote 

the said 

No. of Engine 

Year of Build 

No. of Cylinders 

Horse Power 

DUPLIC T 

Stern 

Builders 

No. of Decks 

Senemr 

No. of Bulkheads 

Build & Material 

Description 

Port of 

Vecsrl 

under Act XIX of 1838. 

7) 

P. P. M. 

Registering Authority. 

2. Th.8 Certificate must be surrendered to the egistering A uthority if so required by him 

aDd 

19 Branded 

bv Av authoricy authorised by the 

Waile this Certif1cate i in iorce, the voasel's udne nd registration nar k aS painted or otherwise marked 

position apTroved by the Government of Goa, Daman and Diu. must not be removed or defaced 

4. In case of aay accident occasioning los o> lfe, or eficiency of the veSsel, either un Lhe hull or wy Part 

of the nachinery, a report by letter, Sigaed by the oWaer or naster, is to be forwardcd to t he Registerns 

called the"Pondorinath Praccd 

Au.hority, within 24 hours after the happening or the accident, or as soon thereafter as possible. 
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